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THE HON'BLE ME_TUSTICE . M_n., CHLITDIALT .
VICL—CHAIhMA

For the reasons'recordgd in
--the- Judgment in 0.A.306/94 {copy
Seperately kept on Ieécord of this 0.a.)
The C.a, Stands dismissegd subjeét
to liberty mentloned in the crger
(see 0erat1vc uruer in thu copy‘
of the JucgmentJ_with ne crder as
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